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BEFORE THE REG STRAR M P. BHADRAN

NATI ONAL | NSURANCE CO. LTD Appel I ant (s)
VERSUS
MAYAWATI & ORS. Respondent ( s)

(Wth appln(s) for withdrawal and prayer for interimrelief and office report ))

Dat e: 20/01/2009 This Appeal was called on for hearing today.

For Appellant(s)
M. MK Dua, Adv.

For Respondent (s)
M. P.1. Jose, Adv.
M. A Mshra, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

In respect of application for wthdrawal of amount in deposit Ld. counsel for the
applicant submtted that the application has been filed on behal f of respondents 1 to 7 and
respondents 2 to 7 are the mnor children of R1. So R 1 is allowed to wthdraw the anount
in deposit as per order of the Hon' ble Court dated 24.10.2008.

(M P. BHADRAN)
Regi strar
SK



